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the Registry after which the order shoud be
despatched to the Respondent No,l1 through SPEED Pds'r.

Cory of this order to both sides.

shri s.k,pPanda,lcarmed couns=l wants an

adjournment on bechalf <€ Mr.D.Nayak,le

K

for the applicant,shri Ashck Mohanty,leamn=d Sr.
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counsel for the Respondents submits that in this

OA the applicant has pre;ed for cancelling the
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from Qutkac
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order 11.2000 transferring him

to KVS No.IT,Sirsa,It is submitted by Mr.Mohanty

transfer oder

of the apglicant from cuttack t6 ¥ve No.II,Sirsa
has meen cancelled,He hias alsc shown us a copy Of

an adjcurnment

this order.0On behalf cf the petiticner
ie asked for.we do nct think any  urpoOse will be

served in granting any adjournment &g view oL Lhe

supbmission of the respondents that the order cf

transfer cf applicant from muttack to Xy Ne.IT,

girsa has been cancelled.

of th
Departmental Auth
necome infructuous,

In case tle applicant has dDeen reiieved in

the meantime, he should be permitted to rejoin In

his earlier post at Cuttack witiin a pericd &f three

days from today.In case the Respondents do not act

upon the ordecr dt.21.12,2000,the applicant will be
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to approach the Tribunal.
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with the abcuve directions the CA 1s

Cor—t
Member(Judicial)




